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inspecitor Central ige.
0/0 the Commissioner of
Cantral Excise, Mumbai-VI
Nav Prabhat Chambers,
Ranade Road, Dadar. Mumbas
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1. HRHTXT Kumar Gupnta
In:oecto. of Central Excise,
R/at P%—RH. Housing Roarg
Duras Wad Ta?egaQﬁ; Goa.
O.A.No.1026/87
1. Mahash Kumar
Z. Surender Kumar
2. Kanhaiva Foddar
A17 working in the o/o
the Commissioner of Custome
and Central Excise, Panjim, Goa. ... Apnlican
By Advocates Shri G.K.Masand. Shri M.S.Ramamurthy.
Shri P.A.Prabhakaran, Shri D.V.Gangal, Shri Suresh
Kumar, Shri Y.R.Sinch and Shri Saniay Sealay (anli
in parson in OA.No.842/97).
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. Union of India through

The secretaru. Ministry
of Finance, Deptt. of Ravenie,
New Delhi.

2. Secretary,
Department of narsonnei
& Administrative Reforms
New Daini.

3. Chairman,

Staff Selaction Commission,
Army & Navy Building,
Kala Ghoda, Mumbai 400 001,

4. Chief commissioner of Custom.
New Custome House, Ballard Estate.
Mumbai - 400 039,

5. Commiggioner of Central Excise,
Mu 1 I Commissionarate,
M.K.R0O ad; Chrchgate, Mumbai

6. Commissionar of Central Excise,
Mum IT Commissioneratia,

2 1 Chambers, IXth Floor,
Laibaug, Parei., Mumbai.
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8. Chiaf Commigsioner of Income-Tax
Mumbai, 3rd floor,
Aayaka 13V 3N
M.K.Road, Mumbail

4. Commissionar of Income Tax
Rombay City I, A
Zrd fioor, Aayakar Bhavan
M.K.Road, Mumban

0. Tha Secretary
Rlock N0.12 :
8taff Selection Commission
CGRO Complex
New Deihi
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16. DeouLv Lirector of Income Tax{iInv.}

xidﬁ v1har Ruilding
Skyes Ext. Takala
Koihapur
7. Commissionar of Customs i ;
‘and Central Exciss
Cugstom Houge
Post Rox No. 133
Paniir . Goa
(Ry Mr, M.I. Sethna, Special Counsel
with Mr, V.&. Masurkar, Central Govt. .. .. Respondents
Senior Standinag Coungel)
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2. Rased on the new 1ist the various departments of
customs, Excise and  Income Tax have igsued orders OF
tarmination of sarvice of those who do not find place in
their department. Aggrieved by tha farminabion ordsrs in
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&, We are. therefore, of the view that ifhe Governman
nolicies arae guite clear on this issue. IF as 3 vresuil
of iatest judoement. of Hon'ble Supreme  Court O
reservation issues, any staff .is found surplus in A
rocruitment or  in A seiection 311 these surplus  staff
are reauired to be adiusted against Futiire rasarvead
vacancias,
4. We, therefore, hold on this ground alone that the
e G tarmination order issued by the respondent department Lo

the Sﬂp!icants' cannot  De ausLa
vinlation of the ohsarvabions made by Hon ' ble Buprame

Court in  the caze of Stabarwal and other similar

judaaments on the issue of ragervalbion These are also
against the guideiines 1aid down by Lhe Government of
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